
HIGH COURT OF JAMMU AND I(ASHMIR AT SRINAGAR

To

The Principal District ancl Sessions Judge,
Pulwama, Shopian, l(ulgam, tsu.dgam, Baramulla
Anantlag, Bandipora, Laclal<h, Kargil, l(upwara
Janrnru, Dod^a, Poonch, Rajouri and Sanrba

*o,- l{ b (l ^*\ r /f+; Dated 
'- 
)-o \. \ \t t+L

subject :- Awaiting information regarding opening Balance, lnstitution,
disposal and Pendency of cases related to Crime against
Women and Children from the last Five years (year Wise)

Sir,

l(indly refer to this office letter NO:- 197j-9-42/Sts dt:-
2/.O7.2OItl otr the subject cited above, it is submitted that the statements
rr:garding Opening Balance, lnstitution, disposal and Pendency of cases
related to crime against women and children from the last Five years
(Ycar wise) is still awaitecl from your court and courts subordinate to you
( r.-on:;olidated ) irrspite of lapse of three weeks .

ln tlris corrnection, it is recluested to kindly expedite the
r-natter and f urnish the same to this registry by or before 24't',
August,2018 through e mail or tele fax No. 0194-2500639 enabling us to
corlnrurricate the same to the Supreme Court of lndia, New Delhi ,

the same on High Court web site.

dh*F

Yours faithfully,

coPy forwarded tnbharge Nlc, High court wing, srinagar for uploading


